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13.01 brs,

QUESTION OF PRIVILEGE AGAINST 
UNI

SHRI AMRIT NAHATA (Eanr.u) : I 
want to raise a  question of privilege under 
Rule 222.

This is a question of privilege against a 
Press Agency, UNI. Yesterday I read a 
news in tbe Indian Express with u very 
bold heading saying “Modern Bakeries 
selling stale, mouldy bread '’ la te r  on, it 
reads :

"NfcW DELHI, March 25 a ’NlJ
The Committee on Public Undertak-

ings of Parliament is concerned at the 
high percentage of defective, stale and 
mouldy bread put on the market by 
Modem Bakeries (India) Ltd., a Central 
public undertaking.”

Sir, I am a regular buyer of b»ead sold 
by Modem Bakeries. Naturally, when I 
read this news. I thought I should discon-
tinue buying this bread

Then, to-day s /m e t  of india in its edt* 
torial comments, ‘Current Topic*’ reads :

“The worst fault of M j iIcki  Balcerien, 
however, has been that they have un-
ashamedly unloaded on the market ‘a 
high percentage of defect h e  and stale 
bread’. Technically, this may not be an 
offence tinder the Food Adulteration 
Act, but morally it is inexcusable. The 
Union Government would be failing in 
its duly if it doe«t not punish those res-
ponsible for selling stale and mouldy 
bread.”

Then. I thought I should gothrough the 
report of the Public Undert ikings Com-
mittee ufciih was placed before this House. 
Nowhere in thk report it is mentioned that 
Modern Bakeries sell stale ot mouldy 
bfCoUl. What the report says »  this:

SHRI PILOO MODY (G odhn) . You 
might not have slept last night and you 
must hav# studied all this.

SHRI AMRIT NAHATA ; If you gp 
through the report, you will find that the 
Modern Bakeries have fixed the norms. 
The permissible norm was t  per cent 
defective bread. Then this noim has been 
reduced and it is 0.5 per cent H its is the 
percentage of stale bread which It accepts 
back from the dealers. The Committee, in 
its report, says that the Modern Bakeries 
still continues to take back more than the 
norm fixed but the stale bread or tbe 
mouldy bread or the defective bread Is 
never allowed to be sold. It is taken back 
by the Modern Bakeries and the Public 
Undertakings Committee has expressed its 
concern and has suggested that this take- 
back should be further reduced to the 
minimum.

Here, 1 would like to read some of the 
recommendations of the Public Under* 
takings Committee

MR. DFPUTY-SPhAKF.R . Recommen-
dations are different, what did the Com* 
mittce say about the Modem Bakery ?

SHRI AMRIT NAHATA The Com- 
mittee says :

“While the C ommittee note that the 
percentage of norm of defective 
production has been rcduced from 
1 to 0.5 „ . . the Committee find 
that the percentage of defective 
production continual to be higher 
than the norm in several units ot 
the undertaking, T br Committee 
recommend that the system intro* 
duced in tbe bead office in 
l*>72-73 for an analytical study 
of the defective production of 
bread at various units should be 
made more effective and the 
results o f such analytical study 
fed back lo  the respective units 
m order to  take effect*^ tta wdiut 
measures to  ta i iM if t ^ efec* 
live production »  «s not to ex-
ceed In najr caie the m m  $*** 
therefor.**
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And  then it sayt;

“Tbe Committee were informed that 
while defective bread was utilised 
for cattle feeding and some per* 
centage of tt was also destroyed, 
tt was also sold to the workers 
of the undertaking at i educed 
rates The Committee need 
hardly strew that a c«ire<ul watch 
should be kept to *,c that no 
manipulations take place in de 
daring any part of the production 
as defective”

Then u «aj,s

“The Committee also find that m 
fhe case of Bangalo» Bombay 
and Kanpur units the percentage 
of return of stale and mould) 
bread was more than 1 per cent 
during 1972-73 us compared to 
the norm of 0 * per ccnt fixed by 
the management with effect from 
2nd December 1972

The Public Undertakings Committee in 
its u p o n  siys alt this about Oie return of 
hrctd from dealers o f stale and mouldy 
hie id The Public Undertakings Committee 
h is ne 'er said m as report that Modern 
Hikcms sell stale and mould) hreuu

MR DEPUTY-SPEAKER *<u hase 
nude your point

SHRI W1RIT NAHATA I tome to 
the mam point Therefore, this headline 
tnd th* report i* a deliberate imsrcpre 
vnuitton of the report o f a Committee of 
«h(s Howe ft Is not only Jeliberale, but 
>t » a calculated attempt to attack Modern 
Bnkcries It ieent» lo  tne that this sort o f 
thing in backed by Che aamance of foreign 
bakeries including Bmannta The Modern 
H ikcries have teen  doing very weft and 
their profits have gone op eteaiMy after the 
U S officers were removed and a committee 
“f public vtorfcera m i ^  is  charge Its 
potus h«\e increased; H* w in  have m 
raised I feel what has been done Is a

delibeiate attempt on the part of the pri-
vate bakeries to bring disrepute to *» pub-
lic undertaking Sir, I feel, UNI have 
played into the hands of the foreign bake-
ries It is a dehbeiate, calculated, misre> 
presentation of tbe report of the Com-
mittee of this House It is i  very serious 
b teach of puvilege It >s a contempt of die 
Committee and of the House It is so 
patently dehbeiate that I need not elaborate 
thts any more it is a misrepresentation of 
the report a deliberate misrepresentation 
f thciefore request you Mr Deputy-iSpea- 
kei to refer this matter to the Committee 
of Pmileges Thank you Sir (Interrupt 
turns 1

MR DFPUTY SPEAKER Order, 
order no discussion on thts

SHRI JYOl IRMOY BOSU (Damonfl 
Hat hour) 1 rise on a point of orckn

MR DFPUTY SPFAkhR Kiitfiy sif
down The mailer has uvCn aised, 1 
hive allowed tt And m these matters, the 
Inst step to be tiken is to write to the 
Press \genc> and the papers concerned 
and ask them what they have sot to say 
on this

SHRI AMRIT NAHATA This cm be 
done b\ tht Pmilcges Comm lice

MR D£PUT\ SPI \kfcR Before the 
House takes a decision or before I take 
a decision let us hear from th m what 
they have got to sav m the mi x i

SHRI JYOTlRMO\ BOSU They want 
to run down the pubhc vectoi

SHRI VA> MAR RAM (Ch raymkil) 
Thts m doing verj well "Whv do they use 
or nwuM? Parliament and Committee thev 
can do publicity for Britannia independent 
ly {I nit rr upturns)

MR DF PUTY SPI \KE« Order 
please I cannot follow who is su> rg what 
All these things ^mWd come up in their 
proper order He has raised the pomt If
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(Mr. Deputy-Speaker]
1 had not allowed it, you may have reasons 
to disagree. Order please.

1 have allowed him to raive it. We 
shall ascertain from this agency. We shall 
write to these papers as to what they have 
got to say. And, naturally, we shall come 
back to this House to Know what happens 
after that. Why don’t you wait ?

SHRI PILOO MODY . Sir, 1 rise on a 
point of order.

MR. DEPUTY-SPEAKER : If you have 
a point of order, I shall listen to it. What 
is your point of order, Mr Mody ?

SHRI PILOO MODY : In raising the 
privilege issue Shri Nahata has alleged that 
some other company was responsible for 
planting this deliberate and malicious in-
formation in a pi ess without, in any way, 
producing any evidence to the effect.

Therefore* I would like to ask you that, 
if this evidence cannot be produced by 
Shri Nahata, will it there-aftcr be a 
privilege against him for having raised 
this matter and alleged that this was printed 
on llthalf of somebody else ? (Interrup-
tions).

MR. DEPUTY-SPEAKER : Older
please. Shri Mody thinks that Shri Nahata 
has committed a breach of privilege. If 
you think so, then nothing prevents you 
from coming forward with a notice of 
privilege.

Let us not do Irregular things. Now, 
item No. 4 on tbe Agenda. Shri Bosu.

134.1 fen.
PUBLIC ACCOUNTS COMMITTEE

Hundred and second and Hundred and 
fifth Reports.

SHRI JYOTIRMOY BOSU 'Diamond 
Harbour) : I beg to present the following 
Reports ot the Public Accounts Commit- 
tee

(I) Hundred and second Report on 
action taken by Government oo

the recommendations contained in 
their Eighty-fifth Report on posts 
and Telegraphs.

(h) Hundred and Fifth Report on ac-
tion taken by Government on the 
recommendations contained in 
their Ninety-fifth Report on Audit 
Reports on the Accounts of the 
Indian Institute of TeSinology, 
New Delhi for the years 
1966-67 to 1970*71.

MATTER UNDER RULE 377

Reported atrocities committed by KPF 
rsonnel during recent distui bances in 

Bihar

MR DEPUTY-SPEAKER . Novt, matter 
under 377. Shri Madhu Limaye.
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